
OFFICE OF THE 
Pro COMMISSIONER OF INCOME TAX 

DELHI-3 & EXAM., 
ROOM NO.-394A, CENTRAL REVENUES BUILDING, 

NEW DELHI-110002 
............................................................................ 
F. No.Pr. CIT-3 (Exam.}/DE-2016/2016-171 4-1.--- Dated: 08.07.2016 

To, 

The Principal Chief Commissioner of Income Tax, Delhi Region, 
All Principal Directors General of Income Tax, 
All Chief Commissioners of Income Tax, Delhi Region. 
Income Tax Employees' Federation (Group-C), Delhi Region. 

SirlMadam, 

SUb.: General Instructions for candidates appearing in Departmental 
Examination-2016 for ITOslITls & Ministerial Stafff - reg. 

Kindly refer to the above subject. The Departmental Examination for 

ITOs/ITls & Ministerial Staff is scheduled to be held from 18-07-2016 to 28-07-2016 

at JV.S.D. Girls Senior Sechondary School , 0-2, Jhandewalan Extn ., Link Road , 

New Delhli. I am directed to enclose a copy of General Instructions for the 

candidates appearing in the Departmental Examination-2016 for ITOs/ITls & 

Ministerial Staff with a request that these may kindly brought to the notice of all the 

employees working under your Charge, who are appearing in the said examination. 

Enel: As above. 

Yours faithfully, 

-it--
(R.S. Negi) 

Addl. Commissioner of Income Tax, 
Range-8 & Exam., New Delhi. 
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INSTRUCTIONS FOR CANDIDATES APPEARING IN DEPARTMENTAL EXAM-2016 

FOR  ITOs/ITIs & MINISTERIAL STAFF 

The candidates appearing for the examination must follow following 

instructions:  

1. The candidate will be allowed to enter the Examination hall thirty (30) 
minutes before the scheduled time of Examination and in no case entry to 
the examination hall would be allowed fifteen minutes after the start of 
examination. 
 

2. No candidate shall be permitted to leave the Examination Hall till the 
examination is over, except for any emergent circumstances or for any 
others urgent reasons with prior permission of the Chief Invigilator. If any 
candidate is allowed such a permission, he/she would not be allowed to take 
the question paper with himself/herself. 
 

3. The candidates must ensure that roll numbers written by them on their 
answer books is the same as assigned to them. Failure to write the correct 
roll nos. may entail loss of credit for the paper and any representation made 
for correcting the Roll Numbers after the examination will not be 
entertained. Similarly filling up of wrong paper set on OMR Sheet might lead 
to awarding of less marks resulting into failure in that paper. Also there 
should not be any mismatch between   filling up of paper set column and 
bubble given below the column as it would lead to evaluation by the wrong 
set key. 

 

4. The candidates must ensure that in no case the OMR answer sheets is 
stapled, punched, folded or tagged. 
  

5. The candidates must ensure that the question papers distributed them 
remain with them only throughout the duration of examination and those 
should not be passed on to other candidates/persons both inside and 
outside the examination hall. To comply with this, the candidates must fill 
the roll no. on the top of the question paper. Any violation of this direction 
on the part of the candidates shall be treated as using unfair means in the 
examination. 
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6. Candidates are prohibited to carry their mobile phone, accessories, camera, 

blue-tooth device or any other electronic gadgets within the premises of the 
Examination Centre, whether in use or in switch off mode and on person or 
otherwise.   A candidate found in possession of mobile phones, accessories 
or any other electronic gadgets in the examination hall shall be treated as 
using unfair means in the examination and will be summarily debarred from 
the examination.  

 

7. It is clarified that only authorized books like bare Income Tax Acts, Income 
Tax Rules, Conduct Rules, Fundamental Rules & Supplementary Rules (FRSR) 
etc. are permitted in examination for those question paper where the use of 
books is permitted.  In no case, hand book of any publication shall be 
allowed in the Departmental Examination. 
 

8. The candidate must not use unfair means during the course of examination. 
A candidate shall be deemed to have used unfair means, if he/she is or has 
been found to be indulging in any one or more of the following: 
a. Obtaining support for his candidature by any means: 
b. Impersonating  
c. Procuring impersonation by any person. 
d. Submitting fabricated document or documents which have been 

tampered with. 
e. Making statement which are incorrect or false, suppressing material 

information. 
f. Resorting to any other irregularity or any other improper means in 

connection with his candidature for the examination or in connection 
with the result of the examination.  

g. Using unfair means in the examination hall. 
h. Misbehaving in any other manner in the examination hall with the 

Invigilators or other officers/official deployed for the conduct of 
examination or creating nuisance in any manner in the Examination Hall. 

i. Not following the directions of the Invigilator/Chief Invigilator as 
conveyed in connection with the examination.  

j. Taking away the Answer Sheet with him/her from the examination hall, 
or passing it on to unauthorised persons during the conduct of the 
examination. 
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k. Attempting to commit or as the case may be abetting  the commission of 
all or any of the acts specified in the foregoing clauses.  

l. Found in possession of any mobile phone, accessories, camera, blue-
tooth device or any other electronic gadgets within the premises of the 
Examination Centre, whether in use or in switch off mode and on person 
or otherwise. 
 

Such candidate, may in addition to rendering himself liable to criminal 
prosecution and disciplinary action under the appropriate rules shall also be 
liable to any one or all of the following penalties: 
 

a. To be disqualified by the Competent Authority from the examination for 
which he is candidate and declared as failed obtaining zero marks in all 
the papers in which he appeared in that examination. 

b. To be debarred either permanently or for a specified period. 
c. To be given an adverse entry in the annual confidential report by the 

Controlling Officer Reviewing Officer on the advice of the DIT (IT). 


